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ORIGINAL APPLICATION No.25 OF 1988 

Date of decisfaa 	 January 21, 1988. 

shri M,K.ash,  A'sst, Superintendent, Office of the Regional 
Assistant irector, Ntional Satrle Survey Organisation, 
(Field, Operat•1onsDivision), Orissa (5) Region,Plot No.3-A, 
Budheswr1 rea, Bhubaneswar-6. 

Applicant, 
Versus 

Union of India, through its Director, 	 - - 
National Sample Survey Oroanisation (Field Operations 
Division,)West Block No.8, Wing N0.6, 1st Floor, 
R.K.Puram, New Delhi- 110 066. 

2, 	Reional Assistant Director, National Sample Survey 
Organisation (Field Operation Division),Orissa (5)Ren1on, 
Plot No.3-A1  Budheswari Area, Bhubanes,ar-6. 

Sespndents. 

Mrs. R.Sikdar,Acvocate 	 For Applicant. 

Mr. A.B.MiSra,Sr. standing 
Counsel ( Central) 	.. 	 For Respondents, 

CO R AN 

THS HON'BLE MR, B,R, PATEL, VICE CHAIP.NAN 

A N D 

THE HON' BLE MR • K.P.ACHARYA, METBER (JUL ICIAL) 

1, 	Theher reporters from local papers have been 

permithed to see the judent ? Yes 

To be referred to the Reporters or not 7 

Whether Their Lordships wish to see the fair 

copy 'f the judçjnent 7 Yes 

I. 
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JUD G MENT 

K.P.ACHARYA,NENT3ER (J), In this application under section 19 of the 

Administrative Tribunals Act, 1985, the aplicant challenges 

the order passed by the competent authority, vide Annexure-/7 

dated 11.11.1987 directing recovery of Rs.5,200/- plus penal 

interest Rs.379/- from the applicant and Annexure-A/7 is 

sought to be quashed. 

Shortly stated / the case of the ar4jcant is 

that he is an employee working under the Regional ASS, 

Director, National 	Sample Survey Organisation, Orissa () 

Region, Shubaneewar • An application was made by the aolicant 

to sanction an advance for purchase of a scooter. The 

competent authority sanctioned Rs.6500/_ for the purpose on 

11.6.1986,vide Annexure-2 • This advance was actualJy 

available to the petitioner on 6.8.1986. rhe petitioner 

is said to have defaulted in he matter of purchase of 

a scooter within the stipulatad period i.e, within one 

month from the date of availing the advance. In such 

circumstances / the petitioner should have purchased the  

scooter on or before 6.9.1986 failing which he should have 

prayed for extension of ime • Neither the iitioner 

purchased the scooter within the stipulated period nor did 

he ask for extension of time. Hence, order contained in 

Annexure-A/7 has been passed for recovery of the amount 

for which the titioner feels aggrieved and has moved 

thtc Bench for quashing of the said order 

 We have heard Mrs. Sikdar, learned counsel for 

the Øitioner arri Mr. A.B.Misra, 	learned Sr, Standing Counsel 
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for the Central Government at some length. 'True it is that 

the oeLitioner should have asked for extension of time 

as he did not purchase the scooter within the stipulated 

period . Mrs. Sikdar submits that since the moter of the 

petitioner was very seriously ill and ultimately died of the 

disease, she was suffering from, there occurred some delay 

in the matter of purchase of the scooter and due to the rnertal 

disturbance of the petitioner, the application could not be 

trade for extension cf time. At the risk of repetition, we may 

say that it was the bounden duty of the petitioner to ask 

for extension of time but the extenuating circumstances stated 

above and especially of the fact that the scooter has been 

purchased on 12.12.1986 heavily weighs with us to take a 

liberal view in the matter, Annexu.re-A/3 is the invoice :.iven 

by N/s  Lip! Motors,140, Cuttack Road, Bhuhaneswar and 

Annexure A/4 is the receipt granted by the said Lip! Motors 

in token of having sold a scooter for Rs.7500/- to the 

petitioner Sri M.K,Das. In such circumstances, keeping in 

mind the prayer of the itioner to take a lenient view 

in the matter, we hink that the aforesaid laches on the 

part rf the petitioner should be condoned and we do hereby 

condone the same. Hence the order vide Annexure A/7 is hereby 

quashed and the competent authority would realise the 

advance money still out-standing to be realised from the 

petitioner as per sanction order contained in Annexure-A/2 

i.e, Rs.100/- per month • The amount already realised 

from the petitioner in conseqience of the order passed 

under Annexure-A/7 be adjusted towards he instalments 

ayable by the petitioner in future. No penal interest 



V 

4 

shall be levied on the petitioner. 

4. 	Thus, the application is accordingly allowed 

leaving the parties to bear their own Costs 

C 	
) •/ 

	 Mèer ( Judicial) 

\1 

B.R. PATEL VICE CHAIRMAN, 	) 

I• • • • • • • • • . . • 

Vice Chairman. 

Central Administrative Tribunal, 
Cuttack Bench. 

January 21, 1988/Roy, SPA. 


